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1. Union of India through General Manag er, Central 
railway, Bombay V. T. 

2. The Llivi sional hailway Manag er, Central hail way , 
Jhansi 

RAJ /dye c to 	 Aq rawal 

h oral 
Sugt 

The appli cant — Hement Kumar has approached the 

Tribunal to seek the relief of his s appointment under Loyal 

quota after quashing the order dated 06.9.95 whez eby the 

respondent bo . 2 had rejected the request for the said 

pug po s e 

2. 	it is stated that the father of the appli cant 

worked as Khallasi; and in the y ear 1974 when the union of 

the reilway employees had given call of g en er al strike, 

the father of the applicant discharged his s duti es. it 

is further stated that the respondent no. had given an 

assurance to all the employees who had worked during the 
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strike period that certain benefits such as of extending 

the period of retirement, giving advance incrementsand 

preference to be given in the employment of their child-

ren, would be extended. The applicsfq accordingly 

claims appointment on a suitable post under the res-

pondents. The representation was made by him to the 

respondent no.2 bui the same was rej ected. Hence, this 

O.A. 

3. Sri. G.P. Agrawal appears on behalf of the 

respondents and contested the case without filing any 

counter reply. 

4. Ne have heard the learned counsel for the 

parties and have perused the record. 

5. Such matters came up before the Tribunal in 

the past and appointment on the basis of Loyal Quota, 

was considered unconstitutional. it was further obser-

ved that on the basis of any assurance given either by 

the respondents or by any ether authority, gives no 

legal right to the seekers of employment under Loyal 

rota. The same situation is obtainable in this  ca se. 

The applicant is not claiming employment on the basis 

of being successful in any =petition but his claim 

is simply based on the Loyal Quota which we.. have already 

held to be unconstitutional. Ther efore, the C.A. is 

not maintainable, it is accor dingly di soh ssed. No 

order as to costs. - 

) 	 0, 

Member ( J ) 


